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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH NEW DELHI 

IN IA 867& 868 

IN 

EA 36/2023 

IN 

OA 329/21 

IN THE MATTER OF 

DEBANSHU BOSE                                                                          APPLICANT 

VERSUS 

AGRA DEVELOPMENT AUTHORITY & ORS                                 RESPONDENT 

AND IN THE MATTER OF: 

1-Mahendra Kumar Saraswat 

2- Dori Lal Yadav                                                                              INTERVENERS 

ADDITIONAL DOCUMENTS FILED ON BEHALF OF AFOREMENTIONED 

INTERVENERS IN IA 867& 868 

The undersigned Interveners, namely Mahendra Kumar Saraswat and Dori Lal Yadav, 

most respectfully submit these Additional Documents and Submissions in the above-

captioned matter, highlighting the continuing and persistent non-compliance of the 

order dated 24.03.2022 passed by this Hon’ble Tribunal. 

BACKGROUND 

1. That this Hon’ble Tribunal, vide order dated 24.03.2022, was pleased to 

observe that Nalanda Town Colony, Shamshabad Road, Agra had been 

developed without requisite infrastructure, particularly a sewerage system, and 

accordingly directed that proper remedial measures be undertaken to ensure 

establishment of a functional sewerage system connected to an appropriate 

Sewage Treatment Plant (STP). 

2. That this Hon’ble Tribunal further directed the Additional Chief Secretaries, 

Housing & Urban Development and Urban Planning Departments, to oversee 

and ensure compliance of the said remedial measures. 
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3. The issues relating to: 

insufficiency and under sizing of the STP, absence of valid sufficiency 

certificate, non-construction / non-repair of internal drainage and sewerage 

system, and failure of the Uttar Pradesh Pollution Control Board (UPPCB) as 

the nodal agency were already brought on record by the Interveners through 

Additional Documents filed in October 2025, which have been duly uploaded 

and taken on record. Hence, the same are not being repeated herein for the 

sake of brevity. 

4. That the present Additional Submissions are being filed to apprise this Hon’ble 

Tribunal of the continuing casual, callous and negligent attitude of the Agra 

Development Authority (ADA) and the current status of ongoing violations, 

under the following heads. 

I. NON-COMPLETION OF EXTERNAL DRAINAGE 

5. That the external drainage system, required to be constructed in compliance 

with the order dated 24.03.2022 for proper disposal of: rainwater, storm water, 

and excess treated water of approved colonies, remains incomplete till date. 

6. That the said drainage has not been properly connected to approved colonies, 

resulting in stagnation of water at several locations, thereby creating serious 

health hazards and environmental risks. 

II. ILLEGAL CONNECTION OF UNAUTHORIZED SEWER DRAINS AND DIRTY 

WATER DRAINS INTO EXTERNAL DRAINAGE AND INACTION BY ADA 

7. That untreated sewer drains and dirty water drains have been illegally 

connected at multiple points to the ongoing external drainage, completely 

defeating the very purpose of its construction. 

8. That despite repeated complaints made by the Interveners, no effective or 

corrective action has been taken by ADA. 

9. That Intervener No. 2 lodged a complaint on the Jansunwai Portal, bearing 

Complaint No. 40014625061243 dated 29.09.2025,  

A copy of the complaint is annexed herewith as Annexure A-1. 

10. That the said complaint was disposed of by the Secretary, ADA, solely on the 

basis of an irrelevant, misleading and evasive report submitted by Executive 

Engineer-2 (EE-2), ADA, dated 14.11.2025, without addressing the actual 

grievance. 

A copy of the said report is annexed herewith as Annexure A-2. 

11. That to object to the misleading disposal of the said complaint, further 

representations were sent by the Interveners to the Vice Chairman, ADA, and 

other concerned authorities via email dated 15.11.2025 and 20.11.2025. 

Copies of the said representations are annexed herewith as Annexure A-3 and 

Annexure A-4 respectively. 
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12. That despite repeated representations, the issue remains unresolved till date. 

III. FAILURE OF ADA TO RECONSTRUCT / REPAIR DAMAGED INTERNAL 

DRAINAGE AND SEWER LINES OF THE COLONY 

13. That despite specific directions of this Hon’ble Tribunal to ensure a proper 

sewerage system connected to an appropriate STP, ADA has failed to take any 

steps to reconstruct or repair the internal drainage and sewer lines of the 

colony. 

14. That the internal drainage and sewer lines were originally laid by the builder in 

violation of the parameters of the approved project report, and are presently in 

severely damaged condition, leading to: 

a) pollution of groundwater, and 

b) potential health hazards due to possible mixing with potable water 

pipelines. 

15. That Intervener No. 2 lodged another complaint on the Jansunwai Portal, 

bearing Complaint No. 40014625054854 dated 06.09.2025, which is annexed 

herewith as Annexure A-5. 

16. -That the said complaint was disposed of in a mechanical and arbitrary manner 

based on a misleading joint report submitted by the Junior Engineer (JE), 

Assistant Engineer (AE), and Town Planner (TP), ADA, dated 15.09.2025, 

without any actual resolution. 

A copy of the said report is annexed herewith as Annexure A-6. 

17. That the said improper disposal was again objected to by Intervener No. 2 

through emails dated 16.11.2025, 12.12.2025, and 04.01.2026, addressed to 

the Vice Chairman, ADA and other authorities. 

Copies of the said emails are annexed herewith as Annexure A-7, Annexure A-

8, and Annexure A-9 respectively. 

PRAYER 

In view of the facts and circumstances stated hereinabove, it is most respectfully 

prayed that this Hon’ble Tribunal may be pleased to: 

a) Direct the Agra Development Authority to take immediate remedial measures for 

reconstruction and repair of the internal drainage and sewerage system of Nalanda 

Town Colony strictly in accordance with prescribed standards and approved project 

parameters, and to ensure its connection to an appropriate STP; 

b) Direct ADA to ensure that the STP is of adequate capacity as per project parameters 

and to obtain a sufficiency certificate from an independent third-party expert agency; 
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c) Direct the Uttar Pradesh Pollution Control Board (UPPCB) to ensure strict 

monitoring, enforcement, and compliance in accordance with law; 

d) Initiate appropriate action against concerned authorities for continued non-

compliance of the orders of this Hon’ble Tribunal and avoidance of statutory 

obligations; 

e) Direct ADA to ensure that unauthorized and untreated sewer drains and dirty water 

drains are not connected to the ongoing external drainage system; 

f) Pass any other or further order(s) as this Hon’ble Tribunal may deem fit and proper 

in the interest of justice and environmental protection. 

Intervener 1                                                                              Interveners 2 

                                                                     
Mahendra Kumar Saraswat                                                    Dori Lal Yadav 

Date: 29.01.2026 

Place: Agra 
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